FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF M/S CUREBOAT HEALTHCARE PRIVATE LIMITED

1, NAME OF CORPORATE PERSON M/S CUREBOAT HEALTHCARE
PRIVATE LIMITED

2. | DATE OF INCORPORATION OF CORPORATE | 05/11/2018

PERSON
3. | AUTHORITY UNDER WHICH THE CORPORATE | Registrar of Companies, Delhi
PERSON IS INCORPORATED/REGISTERED
4, | CORPORATE IDENTITY NUMBER / LIMITED | U85320DL2018PTC341580
LIABILITYIDENTITY NUMBER OF CORPORATE
PERSON

5. | ADDRESS OF THE REGISTERED OFFICE AND | Plot E-596, 4th Floor, Daani Plaza,
PRINCIPAL OFFICE (IF ANY) OF CORPORATE | Sector 7, Harijan Basti, South West
PERSON Delhi, Dwarka, Delhi, India, 110045
6. LIQUIDATION COMMENCEMENT DATE OF | 19/08/2025

CORPORATE PERSON
7. | NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE | Mr. Dharmendra Kumar
NUMBERAND THE REGISTRATION NUMBER OF | kumar36@hotmail.com;

THE LIQUIDATOR cureboathealthcare03@gmail.com
9973603517

30, Tower 1, Supreme Enclave, Mayur
Vihar Phase 1, New Delhi, National
Capital Territory of Delhi ,110091
IBBI/IPA-003/1P-N00112/2017-
2018/11264

8. | LAST DATE FOR SUBMISSION OF CLAIMS 18/09/2025

Notice is hereby given that the M/s Cureboat Healthcare Private Limited has commenced voluntary
liquidation on 19/08/2025.

The stakeholders of M/s Cureboat Healthcare Private Limited are hereby called upon to submit a

proof of their claims, on or before 18/09/2025, to the liguidator at the address mentioned against
item 7.

The financial creditor shall submit their proofs of claim by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

IBBI/IPA-003/
IP-N000112/
2017-18/

Date: 24/08/2025

Place: New Delhi
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FINANCIAL EXPRESS

SEWA GRIH RIN LIMITED

| Corproraie office Address; Building Mo. 8, Tower C, 84k Floos, DLF
Cyber Gily, Gurugram 122002

RULE-8{1) POSSESSION NOTIGE (For immovable Property)

Sitara

o Rl o FLLTINE

Wheregs, The undersigsed belng te Aughonzed afficer of the SEWA GRIKH RIN LIMITED uncer
the Securtizailon and Reconstruction of Financial Assets and Enforcemsant of Secunty Imesest Act
2002 and in exercise of powers conlerred under section 13(2), Bsued & Demand Nobice calkng
wan e Borrewers/Go-bomower/Guarantor & repay the amount menticned in e nofce and
further inferest willsn 60 days frarn the date of FECElpl of the sasd notlce; The BorrowersGo-
borrowen‘buarantor hay g Taed 1o Fegay e amounl. nofics (5 PIEIEI.'I!.' anen 1o the Borrawars
Ga-borrower! Guasator and the public m penesad it the undersigned has taken possession of the
property described herein below in exeroize of powers conferned an him / her under Saction 13
4 al thie said Act resd with Bule 8(1) o Be sad Ralez. The bofrower = parlicular and he public
ith generdl is hersby caulioned mat 10 deal with he properly -and-any deaings with the propecly
witl be subjecl to e charge of the SEWA GRIH REN LIMITED for belowy mentionsd Cutslandng
armaumt olies inberast and incidenial axpenses, cosls Wereon The bormawer's Sflantsan & invtad
b peavisions of Zub-section (3) of seclion 13 of 1 Act, in respect ol e available, fo redeem
e sacurad assals

Hotice Date
st Dutstandin,
Wame & Add. [ Borrower/ Margagos’ Guaranion Lan Tymalic

No. Amount (Rs.) g SN
1. | Lozn Account Mumber : L1CPO0OO050106832 Rg. 582,724/ | 26.10.2024

(1) Smit. Shanti wite of Shri Vishnu Kumar, (2) Shri (Rupees Five  |[“5g g on7s

[heera| father of Shrl Vishnu Kamar, (3} Shri Vijay Lakh Elghty Two :

father of Shei Vishnu Kumar, Thousand Seven

(4} Shri Vizhnu Kimar Father of Om Prakash, (5) Shel | Humdred Twenty

Vishal Kumar father of Rakesh Kumar Four only]

M iy = ey ey S e e oo

scription 0F Secored Assel (Immowable Property): House No 240 Siuated Villags Chanhata
Tehst Bargllly Uttar Pradesh, Boundaries: East - Road 12 feet wide, Morth - Chakroad 8 feet 3
inch wida, West - RG alher parson, Sauth - RG sellar, owrrenty RG Arjun 2525 Malsin Khan
Morigaged property Area of the land 41,80 sq. yard,

E—

Prace: Uttar Pradesh, Date: 23.08.2025 Authorlsed Ofcer, Sews Geil Rim Liméed

"PUBLIC NOTICE™
(For change of Registered Office of the LLP from one state to another|
Bafore the Cantval Govermment
Registrar of Companies, Delhi
In the matter of sub-saction [3) of Section 13 af Limeted Liability Partnership Act, 2008
and Rude 17 of the Limited Liability Parinership Rules, 2008
AND IN THE MATTER DF
OSAAM STEEL FABRICATORS LLP (LLPIN; AAE-2301)
Incorporated undes the Limited Liability Partnership Act, 2008 having registered affice

at “JC-42, GF KHIRKI EXTN., MALVIYA NAGAR, SOUTH DELHI, DELHL, INDIA, T10017."
SRR & 111 (7111113

Natice is herehy given to the Genaral Public that the LLP proposas to make a patition before
the Registrar of Companies, Dellk under section 1313} of the Limited Liability Partnarship
Act, 2008 seeking approval for shifting its Repgistered Office from the National Capital
Territary [NCT) of Delhi 1o the State of Rajasthan [Japurl. Any person whose mterest is
likely to be affected by the proposed change of the registered office of the LLP may deliver
or cause to be delivered or send by Registerad post of hisfher ohjections supported by an
affidavit stating the nature of hisiher interast and grounds of apposition supparted by an
affidavit to the Repistrar of Companies, Delhi. , 4th Floor, IFCI Tower, 61, Nehru Place,
New Dethi, India, 0019 within 21( twenty onel days from the date of publication of this
notice. A copy of such abjection showld also be forwarded to the Petitioner LLP at its
cirrent registered office address mentioned beloes

Registered Difice: "JC-42, GF Khirki Extn., Malviva Nagar, South Dalhi, Delhi, Indea, 110017,

For and an hahall of

Date: Dol Osaam Steel Fa!:lriuntms LLP

I I
Place: 25.08.2025 Ajay Sharma {Designated Parmer) DIN: 07280835
Address; 0-181, EN. 203, Uday Aparimend, Kant Chand Road, Bhnge Marg, Jaipor Regesikan, 302016

FORM &
PUBLIC ANNOUNCEMENT
[Regulation 14 of the Insalvency and Bankrupicy Board of India
(Wduntary Liguidation Process) Regulations, 2017]
FOR THE ATTENTION OF THE STAKEHOLDERS OF
M!S CUREBOAT HEALTHCARE PRIVATE LIMITED

1, | RSME OF CORPORATE PERSON ME CUREBDAT HEALTHCARE PRIVATE LIMITED

2..| DATE OF BCORPORATION OF 05112014
CORPORATE PERSON

3 [AUTHORTY URDER WHCH THE CORPORATE
FERSOM 1S INCORPORATEDVREGESTERED

Regsirar of Compemies, Dedhi

4. | CORPORATE IDENTITY NUMBER /
LIMITER LIABILITY IDENTITY KUMBER OF
CORFORATE PERSON

WS ENIDL2IEFTC 341580

5. | ADDRESS OF THE REGISTERED
OFFICE AND PRINCIPAL DFFICE
{IF ANY) OF CORPORATE PERSON

Plot E-885, dth Floor, Daanl Plaza, Sector 7
Harjan Basi, soulh Wes! Ded, Dwarka, Delhi;
India, 110045

B. | LIGUIDATION COMMENGEMENT
OATE OF CORPORATE PERSON

7. | MAME, ADDRESS. EMAIL ADORESS,
TELEPHONE HUMBER AND THE
REGISTRATION NUMEER OF THE
LIDUIDATOR

12025

N DRarmanda Kumar - kumarSB@hotmai com;
curehoathealthcarel3iEgmait com

Ph.; ST a60351T

0 Tower 1, Supnemd Encan, Margur Wihar Phasa 7,
P Dathi, Mational Capial Terfony of Def, 110061
IBEUIPA-LOE P-M 001 12209 7-201 811 2654

A, | LAST DATE FOR SUBMISSION OF CLAIMS | 1092025

Molicer is hereby' given thal he Mis Cursboat Haalthcara Privade Uimied has commanced voluntary
Icpuidation an 19HIE 2025
The stakehaidars of M's Curaboat Heakhcans Privale Limited are haraby caled upon fosubmil a proof of
Lhesir elainns, oryar hiefore | B0, fothe lquidaiaral te address mantonsd against am 7,
Tha fmancial creditar shall submit their proofs aof daim by elecironic maans an by All othar stakaholdees may
gubemd the proafof chares in persom, by post or by elecironis means.
Subsmission affafseor misleading proofs ol claim shall afiact panallias.
Mare and Sgnalure of fhi Ligustalon
Dither; 2400025

Flace: Maw Deihi

A ARSH TEXTILE LLIMITED
GIM o L1700 E00SPLCAa0403
Ragd. Office : 402, 4th Floor, Agpanyal Cyber Piaza-1, Matsji Subhash Place. Pilampura, Dhefhe-710034
Prone ko #31=11-4122-5347, E-Mad ID:= avianshanilfDoedifmad com
Wabsile : wew awEanshgroup.com
PUBLIC NOTICE TO THE MEMBERS FOR 20™ ANNUAL GENERAL MEETING

Mobica 15 hemaby given that tha 20MAnnial General Meeting (M AGM""Meeting") of the Membsars of
tha Company is schedulad o be hald on Frday, Saplembar 19, 2025 at 12:.00 p.m, 15T threagh
Vidao Conlerencing ("VC~{Other Audia-Visual Mears (“OAVM"), ta ransacl the businesses as sel
farth In the AGH Motice ("Motice") which would be circalaiad bn due cowrss of time

Pursuant to Geresal Cirecdar Mo, Q0024 dated September 145, 2084 sqeed by the Ministry of
Carparata Affairs (“MCA") read fogether with other pravious Circutars issued by MCA in this regard
icollectivily ralared fo as "MCA Circulars™} and Circutar No, SEBVHOCFOUCED-Pel-2P IR
024135 dated Delober 03, 2024 issued by the Securilles and Exchange Bodrd af India ("SEBI")
read togesher with other previaus Clrculers ssued by SESIin this regand (colectively referred b as
"“SEBI Circulars"], companies sre peamittad i hodd the AGM through VE ar QAWM without physical
pressence af tha Members at a comemon varue bl Seplembar 30, 2025 Accordingly, the AGK of tha
Campany e beng hed throwh VRV

Irv aceardance wiih the said MCA Circigars and SEBICaculars, the Company will send The Noloe
alongwith Arnwal Reanet for FY 202425 (“ Annual Report") electonlosty 1o all ik Memberns whioss
E-mail il= gre registerad wilh the Company/Skyline Financial Serdcas Prvate Lim&ed, Company’s
Ragistrar & Share Transfar Agant (“RTA" IDepcsiory Parlicipants {“DPs"") and will also ba availabls
o e website of the Company at wew.avianahoroup.com, 1he websibe of Central Degasitary
Services (India) Limied (“GOSL") a1 weew cdslindia.com and a5 on the website of the National
Stack Exchange of India Limited at www.nseindia.com

o s

In accordanca with Raguletion 36(1](k) of the SEBI {Lisfing Ooligations and Disclosure Requirements]
Reguladions, 2095, as amended fam lime ta lime ("SEBI Listing Regulztions"), a physical
communication will be senl o those sharshoidess whose e-mail 10s are nat réqistered, containing
ihe wen bnk and exzct path of the Company's website from where Ine Annval Repart can ks
gocessad.
Mambers hokling shares i damat foem end whosa e-mai 10 &= noi vpdatadiragisterad and who wish
bo mageiva ha Modice. Annual Raporl and all offer communicalions by the Company, rem time to
limye, iy Jel thesr e-misl 0% updifediregistenad By weling 1o fheir respechive DFg
Thiz Mernbers can join and alband e AGM Ih:f.ll;ﬁl'. MCRDANM lacity caly. The defailed procedung
for e-voting and parlicipation-in the AGM through SYCIOAYWM will b provided in ihe Motes 1o tha
Matica for tha Mambers, The Mambars are requastad io carefully reed & the Mates as sat oufl in
tha Motice and in particulas, instruchions o jening the AGM and mannear of casling vete Shrough
PR E-HEG af G=alivg during the AGHK
Tha g links for the &G and ather details can &9 b aocessad al WWW VRS, Cam
For Avi Ansh Taxtile Llrnit-ul:.i

S
Place : MNew Delhi Isha
Data ; 24,08 2025 Company Secrefary and Compliance Officer
AC3E0254
FORM B
PUBLIC ANNOUNCEMENT

{Regulation 12 of the Insclvency and Bankrnuptey Board of India
|Liquidalion Procéss) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
V5 MATRIX PRIVATE LIMITED
RELEVANT PARTICULARS

8l PARTICULARS DETAILS

1. |Mame of corparate debtor WS MATRIX PRIVATE LIMITED
2. |Date of incoeporation of corparale dablar 14121390

& |Authority under which corporate debloris  [ROC Delhl

Ingorporated | registered
4. |Comporate [denbty MNa. | Limited Liability
Identification Ne.of corporate deblor

UT48390L 19500 TCO40510

Possession Notice (For Inmovable Property) Rule 8-(1)
Whereas, the undersigned being the Authorized Officer of IIFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.)
(IFL-HFL) under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of
powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, a Demand Notice was issued by
the Authorised Officer of the company to the Borrower/Co-Borrowers mentioned herein below to repay the amount, notice is hereby given to
the borrower and the public in general that the undersigned has taken possession of the property described herein below in exercise of pow-
ers conferred on him under Section 13(4) of the said Rules. The borrower in particular and the public in general are hereby cautioned not to
deal with the property and any dealings with the property will be subject to the charge of IIFL HFL for an amount as mentioned herein under
with interest thereon."The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, If the borrower clears the dues
of the "IIFL HFL" together with all costs, charges and expenses incurred, at any time before the date fixed for sale or transfer, the secured
assets shall not be sold or transferred by "lIFL HFL" and no further step shall be taken by "IIFL HFL" for transfer or sale of the secured assets.

Name of the Borrower (s)/ | Description of the Secured Asset (Immovable Property) Total Outstanding Date of | Date of
- i it Dues(Rs.)
Co-Borrower(s) {All that piece and parcel of Property out of Khata No. 383/531 com Demand| Posses
Mr. Joginder Sinah prised in khasra No. 149//16/2-16,150//1/2/4-0, 2/2/2-16, 8/9-13, 9/8-|Rs.349649/-(Rupees| Notice | sion
Mrs B'aldgv Kaur Kgry}ana 0,10/8-0 11/8-0,12/8-0,13/1/4-0, 19/8-0, 20/1/5-8 situated in vill Pakho| Three Lakh Forty | |
Store, (Prospect No. /If\?jlan-B, Teh 'll'apé)a,ﬂl_msF,’tt Bartrna_ll_a, F.’u[\Ja%-1§8108l,3 I'rl]tdﬁ K\rea I[\lllljr:%rTeféog(s)?tndNiSrlé 07-04- | 20-08-
IL10421934) measuring (In Sa.ft): roperty Type: Land_Area, Built Up_Area, y 2025 | 2025
| Carpet_Area Property Area: 2722.00, 1582.00,1265.00 Only)
L : | All that piece and parcel of Property out of Khewat No. 10/11, Khatoni|Rs.492897/-(Rupees
M. Simarjeet Singh, BhWlar |5 617 comprised in knasra no. 345/0-6, 358/0-8, 5/11/2/1-2 situate|_ Four Lakh Ninely | 00.05. |20.05.
BantyKaur (Pros ect No. in vill. Ghunas, Teh Tappa, Distt Barnala, Punjab-148108, India Area|Two Thousand Eight 2025 | 2025
IL1634924%) * |Admeasuring (In Sq.ft): Property Type: Land_Area, Built_Up_Area,| Hundred Ninety
| Carpet_ Area Property Area: 1443.00, 883.00,706.00 Seven Only)
Mr. Baljinder Singh All that piece and parcel of House cum plot no. 129 comprised of Khata| Rs.1983781/-
Slo. Mr. Mahinder Singh,  |no. 8/8, Khasra no. 8//21/1, 9/116/2, 9//17/1,9//17/2, 9//18/1, 9//18/2,| (Rupees Nineteen
Mrs. Sandeep Kaur W/o. Mr. [9//19, 9//23/1, 9//24/2, 9//25/1, 9//15/2, Village Phaguwal, Hadbast no.| Lakh Eighty Three |23-05- |20-08-
Baljinder Singh, Sangha |98, Tehsil and District Ludhiana, 141001 Area Admeasuring (In Sq.ft.):| Thousand Seven | 2025 | 2025
Apparels, (Prospect No. | Property Type: Land_Area, Built_Up_Area, Carpet_Area Property Area: | Hundred Eighty One
IL10151935) 1559.98, 1096.00, 986.00 Only)
Mr. Sachin Kumar Yadav S/o. |All that piece and parcel of Plot No. 952, Abadi noor green, Khasra Rs.900912/-(R
Mr. Satish Kumar Yadav, Mrs. | No.16//8/4, 16/9, 16//10, 16//11, 16//12, 16//13, 16//19, Hadbast No. 98, SN. L k;](NUpees 23-05- | 20-08-
Prema Devi W/o. Mr. Satish |Vpo Phagguwal, Ludhiana, Punjab, 141008 Area Admeasuring (In H'”% %T ||ne 2025 | 2025
Kumar Yadav, (Prospect No. {Sqft): Property Type: Land Area, Saleable Area, Super Built| "% )weve
1L10132434) | _Up_Area Property Area: 450.00, 450.00, 489.00. y

For, further details please contact to Authorised Officer at Branch Office: SCO 21, 5th Floor,Ludhiana Ferozgandhi Market, Ludhiana,
Punjab — 141001 Corporate Office: Plot No.98, Phase-IV, Udyog Vihar, Gurgaon, Haryana.

Place: Punjab, Date: 25-08-2025

Sd/- Authorised Officer, For IIFL Home Finance Ltd.

Public Notice For E-Auction Cum Sale

Sale of Immovable property mortgaged to IIFL Home Finance Limited (IIFL HFL) Corporate Office at Plot N0.98, Udyog Vihar, Phase-IV, Gurgaon-122015.
(Haryana) and Branch Office at:- 96 Rajinder Nagar, Near Tehsil Complex, Jalandhar-144001/ House No. 775, Ward No.6, Raman Cinema Road,
Near HDFC Bank, Ground Floor, Mansa Punjab-151505 under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (hereinafter "Act"). Whereas the Authorized Officer ("AQ") of IIFL-HFL had taken the possession of the following property/ies pursuant
to the notice issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS BASIS, AS IS
WHAT IS BASIS AND WITHOUT RECOURSE BASIS" for realization of IIFL-HFL's dues, The Sale will be done by the undersigned through e-auction plat-
form provided at the website: www.iiflonehome.com

24-Sep-2025 1100 hrs -1400 hrs

26-Sep-2025 till 5 pm.

Borrower(s) / Demand Notice Description of the Immovable Date of Physical Reserve Price
Co-Borrower(s) Date and Amount property/ Secured Asset Possession Rs.2147000/- (Rupees
I Guarantor(s) 20/11/2024 All that part and parcel of the property bear-| 01/07/2025 Twenty One Lakh Forty
Mr. Sushil Dhall | Rs. 1739507 (Rupees | ing: House No.20, property out of Khasra no.| Total Outstanding as on | Seven Thousand Only)
Mrs. Sonia Dhall| Seventeen Lakh Thirty Nine | 1224, 1855/1227, 1223, Khewat/ Khatoni No. Date 21/08/2025 Earnest Money Deposit
W/o Mr. Sushil | Thousand Five Hundred and | 300/318, 301/319, Hadbast No. 312, Situated| Rs. 2146530/ - (Rupees (EMD) Rs.214700/-
Dhall Sonia Seven Only) at Guru Nanak Nagar, Kashmir Colony, Basti| Twenty One Lakh Forty Six (Rupees Two Lakh
Boutique Bid Increase Amount Danishmanda, Tehsil and District Jalandhar,| Thousand Five Hundred | Fourteen Thousand Seven
(Prospect No- | ps 95,000/- (Rupees Twenty | Punjab, India, 144001 Land Area, Super_{  and Thirty Only) Hundred Only)
1L10149473) Five Thousand Only) Built_Up_Ar ea 620.50, 730.00
Mr. Sukhjinder 20/07/2024, Rs.634353 | All that part and parcel of the property bearing:| 17106/2025 Rs.1091000/- (Rupees
Singh, Mrs. (Rupees Six Lakh Property out of Khewat no.1004 Khatoni no. Total Outstandin Ten Lakh Ninety One
Rimpy Kaur | Thirty Four Thousand Three | 2795 to 2804 Situated in Vill. and Teh. Bareta As On Date 21 108/2%25 Thousand Only)
Wio. Sukhjinder | Hundred and Fifty Three Only)| Distt. Mansa Punjab, 151501. Land_Area, Rs.1090001/- Earnest Money Deposit
Singh Bl ncreasa Aot Built_Up_Area 1129.00, 1129.00 (Rupees Ten Lakh Ninety (EMD) Rs.109100/-
Car Owner | Rs.25,000/- (Rupees Twenty Thousand and (Rupees One Lakh
(Prospect No- Five Thousand Only) One Only) Nine Thousand One
IL10454766) Hundred Only)
Date of Inspection of property EMD Last Date Date/ Time of E-Auction

29-Sep-2025 1100 hrs-1300 hrs.

Mode of Payment :- EMD payments are to be made vide online mode only. To make payments you have to visit https://www.iiflonehome.com and pay through
link available for the property/ Secured Asset only. Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the proper-
ty/ Secured Asset you intend to buy vide public auction. For Balance Payment - Login https://www.iiflonehome.com >My Bid >Pay Balance Amount”

1.

®© N oo A~ w0 D

9.

1"

10.

For participating in e-auction, Intending bidders required to register their details with the Service Provider https://www. iiflonehome.com, well
in advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along

TERMS AND CONDITIONS:-

with the payment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last
5 minutes of the closing time of the auction, the closing time will automatically g
bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75%
of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment.
The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity
, charges includin}g all taxes and rates outgoings relating to the property.
payment of sale amount and submit the TDS certificate with IIFL HFL.
Bidders are advised to ?o through the website https: // www.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for detailed
auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.

For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:-

The successful bidder should deposit 25% of the

charges, land and all other incidental costs

The purchaser has to pay TDS application to the transaction

terms and conditions o

care@iiflonehome.com, Support Helpline no.1800 2672 499.

For any query related to Property details, Inspection of Property and Online bid etc. call lIFL HFL toll free no.1800 2672 499 from 09:30 hrs to

18:00 hrs between Monday to Friday or wri

Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking

physical possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.

Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.

. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be can-
celled and the amount already paid will be forfeited (including EMD) and the

12. AO reserves the rights to postpone/cancel or vary the terms and condition o

any dispute in tender/Auction, the decision

STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002
The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost

te to email:- care@iiflonehome.com.

of AO of IIFL-HFL will be final.

et extended for 5 minutes.

]property will be again put to sale.
tender/auction without assigning any reason thereof. In case of

Place:- Punjab Date: 25-Aug-2025

Sd/- Authorised Officer, IIFL Home Finance Limited.

Public Notice For E-Auction Cum Sale

Sale of Immovable property mortgaged to IIFL Home Finance Limited (lIFL HFL) Corporate Office at Plot No.98, Udyog Vihar, Phase-IV, Gurgaon-
122015. (Haryana) and Branch Office at:- 30 /30E, Upper Ground Floor, Shivaji Marg, New Delhi - 110015/ 309 , 3rd Floor, Padam Business
Park, Plot no. INS-1, Sector 12A, Awas Vikas, Sikndra Yojna, Agra-282007/ 3 rd Floor, Cherry tower, 01 Sidhart Enclave, Ballupur Chowk,
GMS Road, Dehradun-248001 under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(hereinafter "Act"). Whereas the Authorized Officer ("AQ") of lIFL-HFL had taken the possession of the following property/ies pursuant to the notice
issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS BASIS, AS IS WHAT
IS BASIS AND WITHOUT RECOURSE BASIS" for realization of [IFL-HFL's dues, The Sale will be done by the undersigned through e-auction plat-
form provided at the website: www.iiflonehome.com

Reserve Price

Borrower(s) / Demand Notice Description of the Inmovable Date of Physical
Co-Borrower(s) Date and Amount property/ Secured Asset Possession
| Guarantor(s) | 11/07/2024, Rs.1157488 | Al that part and parcel of the property bear- 10/04/2025
Mr.Suresh Yadav| (Rupees Eleven Lakh Fifty |ing: Built-Up Property Bearing No. A21/3-B, | Total Outstanding as on
Suresh Yadav Seven Thousand Four | Out Of Khasra No. 419 And 422, Consisting Date 21/08/2025

Rs.2553000/- (Rupees
Twenty Five Lakh Fifty
Three Thousand Only)

Earnest Money Deposit

Motilal Oswal Home Finance Limited

Office: Motilal Oswal Tower, Rahimtullah Sayani Road,Opp. Parel
ST Depot, Prabhadevi, Mumbai - 400 025, CS : 8291889898
Website: www.motilaloswalhf.com, Email: hfquery@motilaloswal.com

MOSRL reoe

HSE Farance

PUBLIC NOTICE FOR
E-AUCTION CUM SALE

E-Auction Sale Notice of 30 Days for Sale of Imnmovable Asset(s) under the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 read with provision to rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and to the borrowers/guarantors/mortgagors in particular, that the under mentioned property
mortgaged to Motilal Oswal Home Finance Limited (Earlier Known as Aspire Home Finance Corporation limited ) will be sold on “As is where
is”, “As is what is”, and “Whatever there is”, by way of “online e-auction” for recovery of dues and further interest, charges and costs etc.
as detailed below in terms of the provisions of SARFAESI Act read with Rules 8 & 9 of Security Interest (Enforcement) Rules, 2002)
through website motilaloswalhf.com”as per the details given below :

Date and time of E-Auction Date: 03-10-2025 11:00 Am to 02:00 Pm (with unlimited extensions of 5 minute each)
Last date of EMD Deposit:02-10-2025

Borrower(s)/Guarantor(s) /

Loan Account Date

Demand Notice

and Amount

Description of the
Immovable property

Reserve Pr

ice, EMD / Last date
of EMD

240702553

LAN: LXMOGURGAONS5523

BRANCH: GURGAON
BORROWER: SHASHVAT
MISHRA

CO-BORROWER: ISHA TIWARI |
1. The Auction is conducted as per the further Terms and Conditions of the Bid document and as per the procedure set out therein. Bidders
may visit to the Web Portal : https://www.auctionbazaar.com/ of our e-Auction Service Provider, M/s. ARCA EMART PRIVATE LIMITED
for bidding information & support, the details of the secured asset put up for e-Auction and the Bid Form which will be submitted online.
The interested buyers may go through the auction terms & conditions and process on the same portal and may contact to Jani Mahendra
7045979708 & Vivek Kumar Pandey 8655787062, details available in the above mentioned Web Portal and may contact their Centralised
Help Desk: + 91 83709 69696, E-mail ID: contact@auctionbazaar.com.

Place : Delhi /Date : 25.08.2025

| 14-05-2025 For Rs:
1757053/- (Rupees
Seventeen Lakh Fifty
Seven Thousand
&Fifty Three Only)

Ground Floor Part Of Property
Bearing No. 48- 49 Out Of Khasra
No. 45/10 East Guru Angad Nagar
Village Khureji Khas Shahdara Delhi
(Gali No. 2 Laxmi Nagar) Nearby
Mother Dairy East Delhi-

110092

Reserve Price: Rs.1713041/-
(Rupees Seventeen Lakh Thirteen
Thousand &Forty One Only)
EMD: Rs. 171304/-(Rupees One
Lakh Seventy One Thousand
Three Hundred & Four Only)

Sd/-, Authorised Officer,Motilal Oswal Home Finance Limited

(Earlier Known as Aspire Home Finance Corporation limited)

Public Notice For E-Auction Cum Sale

Sale of Immovable property mortgaged to [IFL Home Finance Limited (IIFL HFL) Corporate Office at Plot N0.98, UdyogQVihar, Phase-IV, Gurgaon-
122015. (Haryana) and Branch Office at:- 30/30E, Upper Ground Floor, Shivaji Marg, New Delhi - 110015 under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security InterestOAct, 2002 (hereinafter "Act"). Whereas the Authorized Officer ("AQ") of IIFL-
HFL had taken the possession of theOfollowing property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loan accounts/prospect
nos.Owith a right to sell the same on "AS IS WHERE IS BASIS, AS IS WHAT IS BASIS AND WITHOUT RECOURSE BASIS" forOrealization of IIFL-
HFL's dues, The Sale will be done by the undersigned through e-auction platform provided at theOwebsite: www.iiflonehome.com0

Borrower(s) / Co-

Miss. Aarti Kakati

Borrower(s) /

Guarantor(s)

(Rupees Fifteen Lakh
Sixty Two Thousand Five

Mr. Gajraj
Mrs. Sunita Hundr_?x:nodms;eventy
Beauty Look y
(Prospect No- Bid Increase Amount
1L10592487) Rs.25000/-

(Rupees Twenty Five
Thousand Only)

Date of Inspection of prop-e
08/09/2025 1100 hrs -1400 h

Floor, With Roof/Terrace Rights , Towards Back Side
, Of Built Up Property Bearing No 82, Out Of Khasra
No 109/14, Situated In The Area Of Village Palam,
Delhi State Delhi , Colony Known As In Block A ,

Raja Puri , Uttam Nagar , New Delhi , 110059

rty
IS.

EMD Last Date

10/09/2025 till 5 pm.

Demand Notice Description of the Inmovable Date of Physical .
Date and Amount property/ Secured Asset Possession Reserve Price
| 10/12/2024 Rs. 1562572 | All that part and parcel of the property bearing: Third 22/05/2025

Rs.1081000/- (Rupees

Total Outstanding as
On Date 21/08/2025
Rs. 1950173/-
(Rupees Nineteen Lakh
Fifty Thousand One
Hundred and Seventy
Three Only)

Date/ Time

Ten Lakh Eighty One
Thousand Only)

Earnest Money
Deposit (EMD)
Rs.108100/- (Rupees
One Lakh Eight
Thousand One Hundred
Only)

-o-f E-Auction

12/09/2025 1100 hrs-1300 hrs.

Mode of Payment :- EMD payments are to be made vide online mode only. To make payments you have to visit https://www.iiflonehome.com and pay
through link available for the property/ Secured Asset only.
Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the property/ Secured Asset you intend to buy vide public
auction.For Balance Payment - Login https://www.iiflonehome.com >My Bid >Pay Balance Amount.

1.

8.
9.

TERMS AND CONDITIONS:-

For participating in e-auction, Intending bidders required to register their details with the Service Provider https://www. iiflonehome.com well in

advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with the pay-
ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

utes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last 5 min

The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and

the balance 75% of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be

in the prescribed mode of payment.

land and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges,

The purchaser has to pay TDS application to the transaction/payment of sale amount and submit the TDS certificate with [IFL HFL.
Bidders are advised to go through the website https: /lwww.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for

detailed terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale

proceedings.

home.com, Support Helpline Numbers:@1800 2672 499.

to 18:00 hrs between Monday to Friday or write to email:- care@iiflonehome.com

possession within 7 days, otherwise [IFL-HFL shall not be responsible for any loss of property under the circumstances.

the amount already paid will be forfeited (including EMD) and the property will be again put to sale.

pute in tender/Auction, the decision of AO of IIFL-HFL will be final.

15 DAYS SALE NOTICE UNDER THE RULE 9 SUB RULE (1) OF SARFAESI ACT, 2002
The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of

For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:-care@iiflone-
For any query related to Property details, Inspection of Property and Online bid etc. call lIFL HFL toll free no. 1800 2672 499 from 09:30 hrs
Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physical

10.Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.
11.1n case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled and

12.A0 reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dis-

Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

Place:- Delhi, Date: 25-08-2025

Sd/- Authorised Officer, IIFL Home Finance Limited.

Public Notice For E-Auction Cum Sale

Sale of Immovable property mortgaged to [IFL Home Finance Limited (IIFL HFL) Corporate Office at Plot No.98, Udyog Vihar, Phase-IV, Gurgaon-122015.
(Haryana) and Branch Office at:- SCO 21,5th Floor,Ludhiana Ferozgandhi Market, Ludhiana, Punjab, PIN-141001 under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter "Act"). Whereas the Authorized Officer ( "AQ") of IIFL-HFL
had taken the possession of the following property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with
a right to sell the same on "AS IS WHERE IS BASIS, AS IS WHAT IS BASIS AND WITHOUT RECOURSE BASIS" for realization of [IFL-HFL's dues, The
Sale will be done by the undersigned through e-auction platform provided at the website: www.iiflonehome.com

Reserve Price

| Rs.1811000/- (Rupees

Eighteen Lakh Eleven
Thousand Only)

Borrower(s) / Demand Notice Description of the Inmovable Date of
Co-Borrower(s) Date and Amount property/ Secured Asset Possession
| Guarantor(s) 18/02/2025, Al that part and parcel of the property bear- 19/05/2025
Mr.Amit Kumar Rs.2117482 ing: House No. 169, comprised of Khata no.| ™ Total Outstanding
S/o. Mr. Raj (Rupees Twenty One Lakh | 148/170, 149/171- 172151/174, Khasra no.| as on Date 21/08/2025
kumar, Mrs. | Seventeen Thousand Four | 16//23- 21min, 22/1 min, 22/2, 17//1/1,23,| Rs.2466013/- (Rupees
Puja W/o Mr. | jundred and Eighty Two Only) 181151, 15111612, 25, 26, 16//11, 12, 19, 20, 21| Twenty Four Lakh Sixty Six
AAr_rtu_:_ Kumarrt min, 22/1 min, 17//26, Situated in Sarpanch Thousand and
mit Transpo Bid | A t Colony Near Verma Colony, Village Thirteen Onl
" Serwc:zs;‘l Rs.2I5 ogglte(aRs[?pe?soTuv‘rI\emy Chuharpur, Hadbast no. 104 , Tehsil and Y
rospect No. o District Ludhiana, Punjab, 141001
IL10775403) Five Thousand Only) |

Earnest Money Deposit
(EMD) Rs.181100/-
(Rupees One Lakh

Eighty One Thousand
One Hundred Only)

Coaching Class
Mrs. Ruby Singh

Bid Increase Amount

276/C, Situated In The Area Of Village
Naraina In The Abadi of Inderpuri New Delhi-

Three Lakh Eighty Three

(EMD) Rs.458500/-

Rs.40000/- (Rupees Forty

Mohan Garden In Block-R, Uttam Nagar, New

. 110012. Area Admeasuring (In Sq. Ft.):| Thousand Six Hundred and | (Rupees Four Lakh Fifty

(m’gfgfégﬂ‘)’ R5-49|_?100/' (R;Fgli‘lS)FOl’ty Kropertg(sTy[gJe: Area_Admeagsu(ring F(’]ropert)y Fifty Two Only) Eiglfjlt Tgoug%ndl I;ive
ousand Only rea: 796.5 undred Only

18/01/2025 All that part and parcel of the property bear- 31/07/2025 Rs.2861000/- (Rupees

Mr. Rahul Narula | Rs. 2650077 (Rupees Twenty|ing:  Built Up Second Floor, Front Side Total Outstandi 0 Twenty Eight Lakh Sixty
Mrs. Dimple | Six Lakh Fifty Thousand and | Without Roof Rights, Buit On Property| O JU&AC09 8 O |~ One Thousand Only)
Khura Seventy Seven Only) | Bearing No.R35a, Out Of Khasra N0.60/17, ate S. = Mor=Deoosi
(Prospect No- _ Situated In The Revenue Estate of Vilage| —2860335.00/- (Rupees arnest Money Deposit

IL10604480) Bid Increase Amount | Hastsal, Delhi State Delhi, Colony Known As|_ Twenty Eight Lakh Sixty  f (EMD) Rs.286100/- (Rupees

Thousand Three Hundred and

Two Lakh Eighty Six

(Prospect No-

Hundred and Twelve Only)

Bid Increase Amount

Argana Pachwadoon, Dehradun,
Uttarakhand, 248198, India Land_Area,
Carpet_Area 800.00, 761.00

Thousand Only) Delhi 110059 Built_Up_Area 540. Thirty Five Only) Thousand One Hundred Only)
Borrower(s) / Demand Notice Description of the Inmovable Date of Symbolic Reserve Price
(;oéBorrO\tNel('(s)) Date and Amount property/ Secured Asset Possession
uarantor(s
Mr. Raju Garg 21/01/2025, Rs.461913/- | All that part and parcel of the propert& bear- 11/04/2025 Rs.547000/- (Rupees Five
Shree Kurti | (Rupees Four Lakh Sixty One|ing: Part of Residential plot no 208, Khasra|—¢—-ra e Lakh Forty Seven
Collection And | Thousand Nine Hundred and no. 2175, Ved Enclave, Vilage Salempur| 0@ <{5ne d e on Thousand Only)
Cosmetics. Mrs Thirteen Only) Mehdood, Roorkee, Haridwar, Uttarakhand, ate E T Denosi
» VIS - India, 249402 Land_Area, Carpet_Area Rs.513207/- arnest Money Deposit
Sonam Bid Increase Amount 675.00, 597.00 (Rupees Five Lakh Thirteen |(EMD) Rs.54700/- (Rupees
(Prospect No- | Rs.20000/- (Rupees Twenty Thousand Two Hundred and | Fifty Four Thousand Seven
1L10170340) Thousand Only) Seven Only) Hundred Only)
Mr. Gorkh 21/01/2025, Rs.1513812 | All that part and parcel of the property bear- 11/06/2025 Rs.792000/- (Rupees
Mrs Kajal (Rupees Fifteen Lakh ing:  Bhumi khasra no 2136 H, Situated at Total Outstandina as On 1 Seven Lakh Ninety Two
' Thirteen Thousand Eight | mauza Shankarpur, hakumatpur, VikasNagar, Date 21 ,08,2325 Thousand Only)

Rs.1560794/ - (Rupees
Fifteen Lakh Sixty Thousand

Earnest Money Deposit (EMD)
Rs.79200/- (Rupees

Thousand Only)

IL10215809) | Rs.20000/- (Rupees Twenty Seven Hundred and Ninety | Seventy Nine Thousand
Thousand Only) Four Only) Two Hundred Only)
Mr. Surinder 11/03/2025, Rs.1777085 | All that part and parcel of the property bear- 11/06/2025 Rs.1669000/- (Rupees
Kumar (Rupees Seventeen Lakh |ing: Built Up 1st Floor, Without roof rights, |—p—rmreerars—e—rt  Sixteen Lakh Sixty Nine
Mr. Satpal | Seventy Seven Thousand and built on Plot No.74, Khasra No. 67/10, Dat 21108/2325 Thousand Only)
. oap Eighty Five Only) Situated In Revenue Estate Of Village Hastal, ate -
Sharma Delhi State Delhi, Colony Known As Om Vihar Rs. 1811321/ - (Rupees |Earnest Money Deposit (EMD)
Mrs. Kela Devi i ] i Now i Eighteen Lakh Eleven Rs.166900/- (Rupees One
Bid Increase Amount Phase-5 Gali No-6 Uttam Nagar, New Delhi, 9 4 \Rup
(Prospect No- | Rs 25,000/- (Rupees Twenty | 110059. Saleable_Area, Carpet_Area 450.00,| Thousand Three Hundred | Lakh Sixty Six Thousand
1L10217339) Five Thousand Only) 405.00 and Twenty One Only) Nine Hundred Only)
11/03/2025, All that part and parcel of the property bear- 13/06/2025 Rs.1620000/- (Rupees
. Rs.1896499 ing:  Built Up First Floor , Without - Sixteen Lakh Twenty
Mrs. Shakila | (Rupees Eighteen Lakh Ninety | Roof/Terrace Rights , Built Up Property| Total Outstanding as pn Thousand Only)
Mr. Mohd Azhar | " Six Thousand Four Hundred | Bearing No 88 89, In Block A, ( Known As Date 21/08/2025 y
(Prospect No- and Ninety Nine Only) | Block A1) , Out Of Khasra No 67/10 ,| Rs.1998192/- (Rupees | garmest Money Deposit
IL10386870) = Situated In The Area of Village Hastal , Delhi| Nineteen Lakh Ninety Eight (EMD) Rs.162000/-
Bid Increase Amount | gtate Delhi | Colony Known As Om Vihar ,| Thousand One Hundred and (Rupees One Lakh Sixt
Rs.25,000/- (Rupees Twenty |Phase- V , Gali No 6 , Uttam Nagar | Ninety Two Only) T hovsard Ont
Five Thousand Only) gajafgarh Roag , New Delr&i o g88%59 wo Thousand Only)
aleable_Area, Carpet_Area 360.00, 300.00
Mr. Hukam 21/01/2025, Rs.6144368 | All that part and parcel of the property bear- 13/05/2025 Rs.8290000/- (Rupees
Chand (Rupees Sixty One Lakh Forty|ing: Pvt Shop No. 6, In Basement ( Without Total Outstanding as On Eighty Two Lakh Ninety
Babli Chappals | Four Thousand Three ﬁoofgerrgc? Rfl%(hr:S) ,Prilpertggglos 2't37?’§|ﬂ Date 21/08/2025 Thousand Only)
i Hundred and Sixty Eight Only)| No. 21, Out o Khasra No. 330, Situate , =
Mrs. Anita ] . Y EIg y) Gali No. 12 And 13, Block-N, Naiwala Estate, Rs.6740754/ - (Rupees Sixty | Earnest Money Deposit
(Prospect No Bid Increase Amount | Boadan Pura. Karol Baah. Delhi- 110005 Seven Lakh Forty Thousand (EMD) Rs.829000/-
IL10487895) Rs.50,000/- (Rupees Fifty | gyt Up Are 2 263.7 gn, Seven Hundred and Fifty | (Rupees Eight Lakh Twenty

Four Only)

Nine Thousand Only)

Important Information: This auction is published basis possession vide Sec 13 (4) of SARFAESI Act. Physical possession will be offered post receiving
of Section -14 order as per process laid down under SARFAESI Act and as and when physical possession will be taken. Bidder shall do necessary due-
diligence in respect of documents and legality before participating in auction proceedings

& |Address of ihe registered office and
_{principal office {if any) ofcorporate deblar
6. Dt of dosure o Insalvandy Hesolulion
Procass

7. |Lquigabon commencameant ate of
conparale dablor

Mo, 436, Palpangan) Indusinal Area, Delhi-
110052
20.08 2025 (20" Awgust, 2025)

27.08.3025 [onder was recened by
urdtersignad on 27082025} (21% Augusi,
2035)

ir, Rahut Jindal

Registration ko
|IBENIPA-D011P-P-02643 0212022114043
jindalahulBOEgrmail.cam

4. |Wame and registrabion numbear of e
insndvency professionalaciing as kquidator

4. |Address and e=rail al 1he Bquedatar, as
redishered wilh theBoard

| Pddrass and e-mail ta be used for
coraspondencs wilh theliguidaioe

Last date for submession of claims 20082025 [ 2 Seplernbar. 2025}

Motice is herabny given that the Metlonal Company Law Tribunal, Mew Delho Bench-ll has ordared
he cormmmencament of Iuidaticn ol thie W5 MATREX PRIVATE LIMNITED on 21082025 {215t
Auguist, 20025)

The slakehokders of Vo MATRLE PRIVATE LIMITED are harely called apon o subimil hes
claims wilh prood onar before 20005 2025 (20h Seplembaer, 2025] 1o tha Bguidator al the address
mentioned sgainst hem o 10,

The fmancial credibars shall submit thair claims with prool by elecironic maans only, All olbes
creditors. may submit the claims with the proof in person, by post or by slectronic maans.
Submisson af alse or miskeadng prood aof claems shall alirac! penalbas.

lig.vsmatmefgmal com

Sdi-

Rahul Jindal

Liguidator

VS MATRIX PRIVATE LIMITED

IP Reg. Mo IBEHIPA-0011P-P- 026490202 1-2022114048
Espruadl 10 jindabrahulb0Egmail.com

Diate: 25.08.2025 (Autherization for Assignment vakid till 30.06.2026)

Placa: Dalhl Communication Add: 67722, Dev MNagar, Karad Bagh- New Delli-1 10005

Date of Inspection of property
24/09/2025 1100 hrs -1400 hrs

EMD Last Date
26/09/2025 till 5 pm.

Date/ Time of E-Auction
29/09/2025 1100 hrs.-1300 hrs.

Mode of Payment :- EMD payments are to be made vide online mode only. To make payments you have to .visit https:/lwww.iiflonehome.com and pay through
Jlink available for the property/ Secured Asset only. Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the property/
Secured Asset you intend to buy vide public auction. For Balance Payment - Login https://www.iiflonehome.com >My Bid >Pay Balance Amount

1.

9.

1

10.

For participating in e-auction, Intending bidders required to register their details with the Service Provider https://lwww. iiflonehome.com, well in
advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with the pay-

TERMS AND CONDITIONS:-

ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last 5 min-

utes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the
balance 75% of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the pre-

scribed mode of payment.

The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges, land

and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

The purchaser has to pay TDS application to the transaction/payment of sale amount and submit the TDS certificate with [IFL HFL.
Bidders are advised to go through the website https: // www.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for
detailed terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale

proceedings.

For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:- care@iiflone-

home.com, Support Helpline no.1800 2672

For any query related to Property details, Inspection of Property and Online bid etc. call [IFL HFL toll free no.1800 2672 499 from 09:30 hrs to 18:00

499.

hrs between Monday to Friday or write to email:- care@iiflonehome.com.

Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physical

possession within 7 days, otherwise [IFL-HFL shall not be responsible for any loss of property under the circumstances.

Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.
. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled and

the amount already paid will be forfeited (including EMD) and the property will be again put to sale.

pute in tender/Auction, the decision of AO of |

IFL-HFL will be final.

12. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dis-

STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002-

The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost

Place:- Delhi/ Dehradun, Date: 25-Aug-2025

Sd/- Authorised Officer, IIFL Home Finance Limited.

epaper.ﬁnanﬂtaiexpress.cnn'. .
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9.

Transport Hundred & Eighty Eight Only) | Of Double Storey, Situated At Village Behari . 20/11/2024, Rs.709392/- | All that part and parcel of the property bearing:| Symbolic Possession Rs.353000/- (Rupees
Service?Mrs. Bid | : yA i b Pur, In Abadi Of A-Block, Gali No. 21, Dayal stf’:fﬁﬂ%éﬁﬁ?ﬁ: en (EMD) Rs.255300/- Mr. Svatantr | (Rupees Seven Lakh Nine |Property comprised in Khata no. 298/299, 07/02/2025 Three Lakh F§fty Three
Rekha Yadav id Increase Amount | pyr, ~lllaga, Shahdara, Delhi, 110094| .ot aied Wo =, | (Rupees Two Lakh Fifty Singh Slo | Thousand Three Hundred and | Khasra No. 29//17/2-13/2 situated in Shivi~5-—5 tstanding as on Thousand Only)
(Prospect No- RS"“}?}%%’;E&‘F&?SS)F"”V Land_Area, Built Up_Area 315.00,566.00 | "o Fify Eight Only) F'V‘;Tﬂgﬁggfg’nﬁ;fee Mr. Birbal Singh Ninety Two Only) | Shankar Colony, Tibba Road, Village Kullewal,| '®*2p ¢ S &80 9 88 O = 2rre st Money Deposit
940637) y : y Mrs. ReenaW/o | Bid Increase Amount 'Eﬁg%%Stln%%1ﬁ’10%1hs'l & District Ludhiana,| pe 818061/. (Rupees Eight | (EMD) Rs.35300/- Rupees
Mrs. Pinki 10/01/2024, Rs.1797111  |All that part and parcel of the property bear- 30/06/2025 Rs.2155000/- (Rupees Mr. Svatantr | Rs.20000/- (Rupees Twenty Jab, Tndia, Lakh Eighteen Thousand | Thirty Five Thousand
Mr. Gopal Spni | . (Rupees Seventeen Lakh ing: Flat No 17C, On Second Floor, Plot No. = Outstanding as on Twenty One Lakh Fifty Singh Thousand Only) and Sixty One Only) Three Hundred Only)
G S Gold Chain | Ninety Seven Thousand One |17, Out of Khasra No 6 , Vake Gayatri Enclve Date 21/08/2025 Five Thousand Only) (Prospect No- |Important Information: This auction is published basis possession vide Sec 13 (4) of SARFAESI Act. Physical possession will be offered
Enterprises Hundred and Eleven Only) AMGUS? Rajra)\ Shamshabag Roadh , lTeh.S" Rs.2154379- (Rupees |Eamest Money Deposit (EMD) IL10348293) |post receiving of Section -14 order as per process laid down under SARFAESI Act and as and when physical possession will be taken.
(Prospect No- | Bid Increase Amount 22?300 1'SBtL'i‘|’tt Upgrﬁ}e:;tgi radesh, India, | 1 enty One Lakn Fifty Four Rs.215500/- (Rupees Two Bidder shall do necessary duediligence in respect of documents and legality before participating in auction proceedings
IL10137330) | Rs.25,000/- (Rupees Twenty — ThousSand Thr?\le Huondlred and| Lakh Fifteen Thousand Date of Inspection of property EMD Last Date Date/ Time of E-Auction
Five Thousand Only) eventy Nine Only) Five Hundred Only) 08-Sep-2025 1100 hrs -1400 hrs 10-Sep-2025 till 5 pm. 12-Sep-2025 1100 hrs-1300 hrs.
. 11/12/2024. Rs.3808051 | All that part and parcel of the property bear- 19/07/2025 Rs.4585000/- (Rupees Mode of Payment :- EMD payments are to be made vide online mode only. To make payments you have to visit https://www.iiflonehome.com and pay through
Mr. Vinod Kumar (Rupees Thi,rty Eight Lakh |ing: Built Up Left Side Front Portion of . Forty Five Lakh Eighty link available for the property/ Secured Asset only. Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the proper-
Singh Eight Thousand and Fifty One Secondf Floor Without Roof /Terrace Rights, Tma.';?{f?ﬂgg}ggz? on | Five Thousand Only) ty/ Secured Asset you intend to buy vide public auction. For Balance Payment - Login https://www.iiflonehome.com >My Bid >Pay Balance Amount”
M/S Ruby Only) Part Of Freehold Property Bearing No.Wz- Rs.4383652] - (Rupecs Forty | Earmest Money Deposit TERMS AND CONDITIONS -

For participating in e-auction, Intending bidders required to register their details with the Service Provider https://www. iiflonehome.com, well

in advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along
with the payment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

18:00 hrs between Monday to Friday or wri

te to email:- care@iiflonehome.com.

The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last
5 minutes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.
The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75%
of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment.
The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity
charges, land and all other incidental costs, charges including all taxes and rates outgoings relating to the property.
The purchaser has to pay TDS application to the transaction/payment of sale amount and submit the TDS certificate with IIFL HFL.

Bidders are advised to go through the website https: // www.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for detailed
terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.

For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:-
care@iiflonehome.com, Support Helpline no.1800 2672 499.
For any query related to Property details, Inspection of Property and Online bid etc. call lIFL HFL toll free no.1800 2672 499 from 09:30 hrs to

Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking

physical possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.

0.
1.

celled and the amount already paid will be forfeited (including EMD) and the property will be again put to sale.

any dispute in tender/Auction, the decision

of AO of [IFL-HFL will be final.

15 DAYS SALE NOTICE UNDER THE RULE 9 SUB RULE (1) OF SARFAESI ACT, 2002

Place:- Punjab Date: 25-Aug-2025

Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.
In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be can-

12. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of

The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost

Sd/- Authorised Officer, IIFL Home Finance Limited.

Lucknow-226001, Uttar Pradesh
Phone no. 0522 2218297
Email-ce.planning @uppcl.org
PROCUREMENT OF POWER ON LONG TERM (25 YEARS) BASIS
THROUGH TARIFF BASED COMPETITIVE BIDDING PROCESS

U.P. POWER CORPORATION LIMITED

3rd Floor, Shakti Bhawan Extn., 14 Ashok Marg,

Tender Specification No. 04/PLG/UMPP-1/4000 MW/Thermal/2025

U.P. Power Corporation Limited on behalf of Distribution Licensees of U.P., invites
proposals for procurement of 4000 MW Power under Guidelines for Long Term
Procurement of Electricity from Thermal Power Stations on Design, Build, Finance,
Own and Operate (DBFOO) basis and sourcing fuel as provided under Para B(iv)
of SHAKTTI (Scheme for Harnessing and Allocating Koyla Transparently in India)
Policy-2017, for a period of 25 years on RTC basis. The location of the plant can be
within/outside State of Uttar Pradesh. Coal Linkage for the same has already been
allocated to State of Uttar Pradesh/UPPCL.
The Bid Process is a two stage bidding process for Selection of the Bidder(s) for
award of the Project. First Stage 1s Qualification Stage (RFQ). At the end of this
stage, list of bidders will be announced who shall be eligible for participation in
Second Stage (RFP).
Bidders may download the Bidding Document from MSTC e-commerce website
(DEEP Portal) https://mstcecommerce.com from 25-08-2025 onwards. The
revised timeline is mentioned as below:-

R.No. 19/ Date: 23.08.2025

Chief Engine

“S.No. | Event Description Date |
1. |Pre-Bid Conference 09.09.2025 |
2. |RFQ Submission Date 30.09.2025 1
3. |RFP Submission Date 24.10.2025

Prospective Bidders should regularly visit website to keep themselves updated
regarding timelines/ clarifications/amendments/time extensions, etc., if any, related
to this bidding process. Such information will not be published in the newspapers

Note: U.P. Power Corporation Limited reserves the right to cancel or modify the
process any time without assigning any reason and without any liability. This
advertisement is not an offer.

er (Planning)
UPPCL

New Delhi
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COMMERCE & IAS Mains 2026 & 2027
ACCOUNTANCY OPTIONAL
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Accountancy
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New Balch Starting 11 Sept: Admissions open
Our students in top 50 with COWMIMerce in CsE'24
AIR 16: Madhaw .A-grawal |Standard + Enrched Fest Serie)
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NIRVANA IAS ACADEM

WWW.nirvanaias.com

Batches starting from
1st & 6th September 2025
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Quantum Mechanics
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New Batch, New Beginnings!

ROHINI: H-17/262, Near Rohini West | TILAK NAGAR: 30/4, Ashok Nagar,

Metro Station, (Opp. Metro Pillar No. 424), | Near Tilak Nagar Metro Station
Sector-7, Rohini, New Delhi - 110085 Gate No-3, New Delhi - 110018

Email : Info@nirvanaias.com

Ph: 011-47032447, 40391726, 9990471004, 9990471005

i Wi gl
Rl 308

drm e Sk
Awm 3H

18, Puza Road Karol Bagh ,New Delhi-110005
011-40079000,35002595 93505934622

Contact for Advt. Booking: M/s Friends Publicity Service
M): 9212665841, 9212008155

I ES)

(CIN : L33302HP1981PLC008123)
USiihd hIIiAT: Wite &, 3, Wae- |, wen], fSern d@ew (few)- 173220
TIAE: +91 172 2548223/ 24 hel: +91 172 2548302
aaaEe: www.kddl.com A STES:  investor.complaints@kddl.com
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It is for general information
that I,Mohd Parvez,s/o Mohd
Noor Alam,r/o B-595,3th Floor
F/Side Gali.No.6, Subhash
Mohalla North Ghonda wel-
come Maujpur PO Seelampur
Dist: Shahdara Delhi
110053,declare that name of
my father has been wrongly
written as Mohd Noor AAlam
in my 10th and 12th class
educational documents. The
actual name of my-father is
Mohd Noor Alam.which may
be amended accordingly.

0040807390-3

I,hitherto known as Sparsh
Yadav,S/0-Madan Mohan
Yadav,R/0 9/3350,gali-
8,dharmpura, GANDHI-
NAGAR,East Delhi,Delhi-
110031,have changed my-
name and shall hereafter be
known as Sparsh Madan
Yadav. 0040807390-2

I,Pooja Haldar D/o Bhim
Haldar,C-353 New Ashok
Nagar,Delhi-110096,declare
that name of mine,my father
and my mother has been
wrongly-written as Pooja
Halder,Bheem Halder and
Vandana Halder in my 10th
and 12th class educational
documents. The actual-name
of mine, my father and my
mother are Pooja Haldar,Bhim
Haldar and Vandana
Haldar,which may be amend-
ed accordingly. 0040807390-1

I,Mira Devi,W/o-Chhote Lal
Prasad,R/0-P-135/20,Karam-
Vihar,Delhi-Cantt,South-West
Delhi- 110010,declare that
Abhijeet Kumar is my son,in
his school-records,my name
is erroneously written as
Meera Devi,whereas my-cor-
rect name is Mira Devi,which
may be amended accordingly.

0040807326-3

ILMira Devi,W/o0-Chhote Lal
Prasad,R/0-P-135/20,Karam
Vihar,Delhi Cantt,South-West
Delhi- 110010,declare that
Anu Kumari is my daughter,in
her school-records,my name
is erroneously-written as
Meera Devi,whereas my cor-
rect-name is Mira Devi,which
may be amended accordingly.

0040807326-2

I, Mauhmmad Aarif S/0 Saeed
Ahamad R/o Village
Saroorpur, Simbhaoli, Hapur
have changed my name to
Mohd Arif. 0040807388-3

lLHeena Mittal Gupta,W/o
Sh.Sachin Gupta,R/0 Second-
Floor,Plot.No-737, Niti-Khand-
1, Indirapuram, Ghaziabad,
U.P.201014,have changed my
name to Heena Mittal,for all
purposes. 0040807326-1
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I, SUMEET KUMAR RESIDENT
OF H.NO 3821/32-D, CHANDI-
GARH HAVECHANGED MY
SON’S NAME FROM TEJASV TO
TAJASV SINGH FOR FUTURE-
PURPOSE. HIS DATE OF BIRTH
IS 10/11/2009. ALL THE INFOR-
MATION IS TRUEAND COR-
RECT. 0020499119-1

I, SUMEET KUMAR RESIDENT
OF H.NO 3821/32-D, CHANDI-
GARH HAVECHANGED MY
SON’S NAME FROM RISHABH
TO RISHABH SINGH FOR
FUTUREPURPOSE. HIS DATE OF
BIRTH IS 11/11/2004. ALL THE
INFORMATION IS TRUEAND
CORRECT. 0020499118-1

I, Mauhmmad Jakir S/o Mohd
Arif R/o0 Village Saroorpur,
Simbhaoli, Hapur have
changed my name to Mohd
Zakir. 0040807388-2
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ILHimanshu Raghav S/o0-Sunder
Pal,R/0-H.No.-76,Sultan
Patti,Ward No-
23,Khandsa,Gurgaon,Haryana-
122001,have changed my
name from HIMANSHU to
HIMANSHU
RAGHAV.Henceforth hereafter
be known,as HIMANSHU
RAGHAV for all future purpos-
es. 0040807388-1

GO o romins

g, e BrEfhm wiEs

it #j), it

fes Ry myis o e et

I A T8 =TIk o fau
Teh 99 Rl 3000 ¥UU &l I

gTeAifeh TU=IURTE ol el §
foF 39 <1 AN Rl Seren &H
o T 9 31 kS graeE o
TR T § | SHeh qad HSohl
~ SRt 2 § TSR Tl
e AfE 24 = F AW H 7
IR FA ®, A AR 25
WS 2 h TEd & ST |
et fawaR wnf - 2 | e
3R fioell Tamdsry d% o
R A BEM I8 HE
SEHT, A, Sheaal, SR,
HHgd, Jede, Sis 3R

STRIGNTE U Siredl § 1

FORM A
PUBLIC ANRDURCEMENT
[Reguiation 14 af the Insalvency and Bankrupicy Board of India
{Viodurtary Llguidation Process) Reguistions, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
M5 CUREBDAT HEALTHCARE PRIVATE LIMITED

1. | MAME OF CORPORATE PERSON

WS CLUREBOAT HEALTHLARE PRIVATE LIMITED

2 | DATE OF MCORFORATION OF
CORPORATE PERSON

aar 101

& {AUTHORITY UNDER WHICH THE CORPORATE
PERSCH 15 INCORPORATELVREGISTERED

Resyatrar of Compankes, Dainl

4. | CORPORATE IDENTITY HUMBER |
LIMITED LIABILITY EDENTITY HUABBER OF
CORPORATE PERSON

LRSI 2 HBPTC 4155

& | ADDRESS OF THE REGISTERED
DFFICE AND PRIMNCIPAL OFFICE
[IF &MY OF CORPORATE PERSOM

Fiot E-084, dth Floar, D Plaza, Seclar 7
Hunjan Bagh, St West Dol Daarks, Delhi
India; 110045

g || LIGLRDATICN COMMERCEMENT
OATE OF CORPORATE PERSON

1AHIRGE0ES

1. | NAME. ADDRESS, EMAIL ADORESS,
TELEPHONE MUMBER ARD THE
REGISTRATRIN MUKBER OF THE
LICHIDATOR

cureboatheakhcansd3ggmell.com

My Dadhi Matonal Capial Temiony of Dethi 1100507

Wir. Charmendra Kumar - kumar 36Ehoimal.com;

P BaTIE0ES1T
30, Towsr 1, Suprema Enclzs. Mayur ibar Phasa 1

BBV PO PG 2501 720181 1264

g | LAST DATE FOR SUSMIZS0N OF CLAIME

18MS30ES

Nohips [ hefedy gren thal e Mis Cuebed? Heslthcane Privale Limied Fes commencsd volanlary

Tquidatian om 1RNRZ0ES,
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